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Part II - Section 3 

 

केन्द्र-शासित प्रदेश लद्दाख प्रशािन 
ADMINISTRATION OF UNION TERRITORY OF LADAKH 

 
 

Transport Department 

Tele/Fax: 01982-255567, 255568: e-mail: ladakhdivcom@gmail.com, divcomm-ladakh@gov.in 

 

 

Notification 

 

Ladakh, the22nd of August, 2022. 

 

S.O.100. _In exercise of the powers conferred by section 3 of Jammu and Kashmir Motor Vehicles Taxation 

Act, 1957 (XXVI of 1957), as adopted vide S.O.3775 (E) dated 23.10.2020 and in supersession of 

Notification issue vide S.O._07 dated 26.03.2021, the Administration of the Union territory of Ladakh hereby 

notifies that: - 

 

1. The Road/Token Tax in respect of new motor vehicles using any public road in the Union territory 

of Ladakh shall be levied at the rates indicated against each as under: - 

 

 

 

 

 लद्दाख, 28 नवंबर, 2022  

 LADAKH, MONDAY, NOVEMBER, 28, 2022  

भारत सरकार 
GOVERNMENT OF INDIA 
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a. Road/Token tax for non-commercial vehicles:  

S. 

No 

Type of vehicle Period Road/Token Tax to be paid 

1 

 

Two wheelers with cost up to 

₹2.00 lakh. 

For first 15 

years 

 

One time Road/Token Tax @3% on the 

original cost of the vehicle excluding GST at 

the time of purchase/registration of the 

vehicle. 

After 15 

years 

Road/Token Tax @0.2% per annum on the 

original cost of the vehicle excluding GST. 

2 Vehicle costing up to ₹10.00 

lakh 

For first 15 

years 

 

One time Road/Token Tax @6% on the 

original cost of the vehicle excluding GST at 

the time of purchase/registration of the 

vehicle. 

After 15 

years 

Road/Token Tax @0.4% per annum on the 

original cost of the vehicle excluding GST. 

b.  

3 

Vehicle costing above ₹10.00 

lakh 

For first 15 

years 

 

One time Road/Token Tax @9% on the 

original cost of the vehicle excluding GST at 

the time of purchase/registration of the 

vehicle. 

After 15 

years 

Road/Token Tax @0.6% per annum on the 

original cost of the vehicle excluding GST. 

 

b. Road/Token Tax for commercial vehicles: 

S. 

No 

Type of vehicle Period Road/Token Tax to be paid 

1.  Two-wheeler with cost up to 

₹2.00 lakh 

For first 15 

years 

 

One time Road/Token Tax @3% on the 

original cost of the vehicle excluding GST at 

the time of purchase/registration of the 

vehicle. 

After 15 

years 

Road/Token Tax @0.2% per annum on the 

original cost of the vehicle excluding GST. 

2. Vehicle costing up to ₹10.00 

lakh 

For first 15 

years 

 

One time Road/Token Tax @6% on the 

original cost of the vehicle excluding GST at 

the time of purchase/registration of the 

vehicle. 

After 15 

years 

Road/Token Tax @0.4% per annum on the 

original cost of the vehicle excluding GST. 

3. Vehicle costing above ₹10.00 

lakh 

For first 15 

years 

 

Option-I: Road/Token Tax to be paid one 

time @9% on the original cost of vehicle 

excluding GST at the time of 

purchase/registration of vehicle. 

 

Option-II: Road/Token Tax to be paid @9% 

on the original cost of the vehicle excluding 

GST in 07 equal annual instalments and each 

installment to be paid annually within 07 

years. 

After 15 

years 

Road/Token Tax to be paid @0.6% per annum 

on the original cost of the vehicle excluding 

GST. 

 

2. Road/Token Tax to be levied on All India Tourist Permit Vehicles: 

As per section 3 of Government of Jammu & Kashmir Motor Vehicle Taxation Act, 1957, the 

Union territory of Ladakh hereby notifies the Road/TokenTax to be levied on All India Tourist 

Permit Vehicles as under: - 
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S. 

No. 

Particulars Road/Token Tax to be 

levied 

1.  All India Tourist Vehicle 

(Stage Carriage) 

₹2000/- per day 

2.  All India Tourist Vehicle 

(Contract Carriage) 

₹1500/- per day 

3.  All India Tourist Vehicle 

(Two-Wheeler Bike registered under Rent a Motor Bike 

Scheme). 

₹500/- per day 

 

3.The Road/Token Tax in respect of Motor Vehicles registered/bought from other States/UTs whose age 

is less than 10 years at the time of re-registration in the Union territory of Ladakh shall be levied 

road/token tax on pro-rata basis on the life of the vehicle which is 15 years at present and the 

road/token tax on vehicles whose age is 10 years or more at the time of re-registration in the UT 

Ladakh shall be the same as applicable to new vehicles. 

 

By order of the Administration of UT,Ladakh. 

Sd/- 

(Saugat Biswas) IAS 

 Commissioner/Secretary  

No: -M/11/2020-O/o OSD Transport/1472-87              Dated: -22.08.2022 

Copy to the: - 

1. All Administrative Secretaries. 

2. Joint Secretary (JKL), Ministry of Home Affairs, GoI. 

3. Joint Secretary, Ministry of Road Transport & Highways, GoI. 

4. Additional Director General of Police, Ladakh. 

5. Divisional Commissioner, Ladakh. 

6. Secretary to Lieutenant Governor for information of the Hon’ble Lieutenant Governor. 

7. Deputy Commissioner, Leh/Kargil. 

8. Regional Transport Officer, Ladakh. 

9. Superintendent of Police, Leh/Kargil 

10. Superintendent of Police (Traffic), Ladakh. 

11. Joint Director Information, Ladakh. 

12. Technical Director, NIC, Leh for uploading the Notification on UT website and on publication in e-

gazette. 

13. Pvt. Secretary to Advisor, Ladakh for information of the Advisor. 

14. Pvt. Secretary to the Chairman/Chief Executive Councilor, LAHDC Leh/Kargil for information of the 

Hon’ble CECs. 

15. Superintendent Archives, Archaeology & Museums. 

16. S.O file (w.2.s.c). 

 

 

(Manoj Kumar) JKAS, 

Deputy Secretary 

 

 

 

  

 
“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The 

Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal 

consequences and also for any other misrepresentation etc.” 
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